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0.A.No. 997/90 	 tJt. of Decision : 1.12.93 

ORDER 

per Hon'ble Shri A.B.Gorthi, Member (Admn.) 

CL 
The applicant who was - 	Casual Mazdoor 

in the respondents organisation has prayed for a 

direction Prom this Tribunal to the ePfect that 

the respondents shall take the applicant into 

service and regularise his services. 

2, 	Rccording to the applicant, he was 

initially eigad as Casual Mazdoor under the 

respondents in December 1981 and he continued 

in service till March 1984. He Veil sick ja,4coAc1I 

could not continue to work as a Casual Mazdoor 

till November 1988. APter thathe was 3Memployed 

once again as  a Casual Mazdoor and he worked as 

such till the impugned order dt. 2.5.90 was 

issued. According to the said letter, his services 

w2Mtterminated for the reason that the break in 

service from April 1984 to October 1988 was not 

to be condoned. The prayer of the applicant i 

that, as he was suff'ering from Illness for which 

he produced a Medical Certificate also,the 

break in his engagement as e Casual Mazdoor 

should be condoned by the respondents. 
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When the application came up for 

hearing,an interim order was p8SSed directing 

the respondents to engage the applicant as 

Casual Mazdoor, keeping in view his seniority 

and in preference to juniors and outsiders, 

provided there was work. 

None 
A 
for the applicant.jfe respondents 

have not riled counter affidavit, but, we have 

heard Mr. N.U. Ramana standing counsel for the 

respondents. 

We are now informed by Mr. N.lJ.Ramana 

for 	the respondents, 
fN 
by vtrtue of the interim 

order of the Tribunal/the applicant js reengage d 

and is continuing to work as a  Casual Ilazdoor. 

In view of this situation, we  deem afid s..e-st 

wiFk 
to dispose of this application i the following 

directions to the respondents. 

The applicant will be continued as 

a casual Mazdor so long there is work. 

Retrgnchment, if any,will be in 

a00ordance with the principle of last 

come,firpt go. 

The respondents will take action to 

M 
consider the case of t±j4Jn for 

condonation of break ftrpd service2  

—Lan a'¼cA 4M L 
because of the fact that hek 
	re—engageGt' 

Ij 

r - 
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3. The question of granting the applicant 

temporary status and also his 

regularisation against • Group ITQU 

vacancies will be considered by the 

respondents strictly in accordance with 

s3nlorlty and as per the extQfl/ 

instructions. 

6. 	The application is dispossed of 

in the above terms without any order as to costs. 

tGORIH 
MEMBER (ADMN.) 

y 

Dated : The 1st December 93. 
(Dictated in Open Court) 

Deoutv Reoistrar(Judl.') 
spr 

Copy to:- 
Chief General £lanager(Telephones), A.P.Hyderabad. 

Telecom District Engineer, Anantapur. 

S.O.O.Telecommunications, Dharmavaram, Anantapur District. 

Secretary, Ministry of Telecommunications, Union of India, 
New Delhi. 

S. One copy to Sri. P.Srinivasulu, advocate, 235/2RT,Uijaya- 
nagar colony, Hyd. 	 - 

One copy to 5ri. N.'J.Ramana, Addi. CGSC, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

One spare copy. 

Rsm/- 

Cr. CHANDRRSEKHARA
/  
REDO?) 

MEMBER (JUOL.) 

FA- 
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